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MESSAGE FROM THE LOK SABHA. 

Morion extending the time for presentation 
of the report of the Joint Committee 

inquiring into Irregularities in Securities    
and    Banking Transactions 

SECRETARY-GENERAL: Sir. I have to 
report to (he House the following message 
received from the Lok Sabha signed by the 
Secretary-General of the Lok. Sabha: 

1 am directed to inform you that Lok 
Sabha, at its sating held on the 25th 
August, 1993, has adopted the following 
motion extending the time for 
presentation of Report of the Joint 
Committee to enquire into irregularities 
in securities and banking transactions:— 

MOTION 

That mil House do extend upto the last 
dav of the Winter Session, 1993. the time 
for 

presentation of the report of the Joint 
Committee to enquire into irregularities 
in securities and banking transactions." 

(1) THE  UTTAR PRADESH  
APPROPRIATION (NO. 2) BILL, 1993. 

(2) THE    MADHYA    PRADESH    
APPROPRIATION (NO. 2) BILL, 1993. 

(3) THE    RAJASTHAN    

APPROPRIATION (NO. 2) BILL, 1997. 

(4) THE  HIMACHAL  PRADESH  
APPROPRIATION (NO. 2) BILL, 1993—
Contd. 

PROF. SAURIN BHATTACHARYA: Mr. 
Vice-Chairman, Sir, of late it has been the 
practice with the Congress (I) Government at 
the Centre to bring m thmgs in wholesale, as 
has been done in this case. The financial 
allocations to four States, one the biggest the 
other the largest, the third about the smallest 
and the fourth of a medium size, have been 
brought before this House for being passed. 
Rabindra Nath Tagore has a poem in his name 
: which means, knowing everything we took 
to poison. For the leftist party it was 
something like that The President's rule was 
more than poison which really led to a 
complete rot in the body politic of the 
country. Except during the emergency raj the 
left parties never supported the President's 
rule. Article 356 of the Constitution has been 
used frequently. This was supported for the 
second time, practically, in a wholesale 
manner. First, it was the U.P. and then the 
other States like Madhya Pradesh, Rajasthan 
and Himachal Pradesh. 

It was supported by the Left with the idea 
that it would be possible to fight the poison of 
communalism that was being spread by the 
ruling Bharatiya Janata Party in these States. 
After December 6, the first State where 
President's Rule was proclaimed was U.P, 
because of the failure of the U.P. Government 
in defending the Babri Masjid, which was 
demolished in more than six hours of carnage 
in that holy city, as it is considered to be by 
the Hindus, and it was organizations donning 
the name of Hinduism which carried out this 
demolition which blackened the name of our 
country before the world. Therefore, since the 
U.P. Government was directly responsible for 
the demolition and as the other three States 
continued with their strengthening of the 
conspiracy for mis demolition, then the Left 
supported imposition of President's Rule in all 
me four States. Now it is seen mat the 
Government of India and me U.P. 
Government have taken steps regarding die 
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reconstruction of the Babri Masjid and other 
things in a manner which is really self-
defeating : there is no prospect of the Babri 
Masjid being rebuilt, there is no declaration 
that it will be rebuilt on its original site; it is 
not yet decided how it will be done, and it is 
said that non-political bodies perform this 
task— what task, nobody knows. 

We knowthe history of the Congress (I). 
During all the communal conflagrations, the 
Congress, or its later incarnation, the 
Congress (1), contributed to communalism 
either in a direct' or an indirect manner. It was 
never a force which was really non-communal 
which wanted to fight communalism. My 
previous speaker, the esteemed Shri Ram 
Naresh Yadav, was saying many things, but 
he did not refer to certain things. It was will, 
the help of the Janata Government that the 
Congress brought to an end the V. P. Singh 
Government and it was (he Congress which 
installed the Chandra Shekhar Government 
and it was the Congress, as it was said, which 
engineered the downfall of the Government 
over two constables. That is the record of the 
Congress (I), and nothing else h as been done 
by the Congress (I) during this period. They 
had done nothing in order to do away with 
communalism nor to improve the condition of 
the people. Had the condition of the people 
improved under the Congress, then we could 
have seen a completely different picture in all 
these States. 

How long did other parties rule over the 
States and how long did the Congress rule? 
How long did the Congress rule over India as 
a whole and how long did the other parties, 
including the V. P. Singh Government and 
the Chandra Shekhar Government rule? 

There is a saying in Bengali: You are 
without any sense of shame. So, how to 
shame you ? This is the position of Congress 
(I). They talk in a loud voice, expecting that 
others will be cowed down by their voice. 
Even now the things that they are doing are 
that they are bringing secularism into 
disrepute, and they are bringing the national 
economy on the brink of total disaster. They 
are devastating our industrial structure and 
selling it to foreign nationals and 
multinationals. So, nothing can be said about 
such a Government. Therefore, we have only 
the strongest of opposition to the legislations 
brought forward by this Government. But, for 
one consideration that the States cannot carry 
on without the amount sought for, there can 
hardly be any attempt to defeat these Approp-
riation Bills. We have to pass them but with 
the 

conscious criticism, strictest criticism of this 
Party which has been the greatest bane of our 
national life. 

Thank you, Mr. Vice-Chairman. 

SHRI JAGMOHAN (Nominated): Thank 
you. Sir. 

I would be very very brief, and I will not 
touch upon any political point. The only point 
I want to elaborate is relating to the public 
services. 

When our Constitution was framed, the 
basic objective was to provide for an 
impartial, independent, objective civil service. 
Unfortunately, during the process of 
implementation, this very objective has been 
totally lost. Now we have an administration 
which is continuously subjected to political 
influences, and it has lost the very purpose for 
which an independent public service was 
created. The constitutional provision is one 
thing, but its implementation is totally another 
thing. Today, the objective of the Constitution 
to have an impartial, objective, independent, 
continuous service has been totally destroyed. 
I would request this honourable House kindly 
to consider that whenever any change takes 
place, whenever President's rule is imposed or 
another government comes, there is a 
wholesale change of officers. Officers who 
have to take independent decision, always 
annoy some interests, and these interests take 
revenge, and transfers take place. The con-
stitutional safeguards are really not there in 
practice. So, what we are doing now is that we 
are compounding the infirmities of the politu-
al system as well as the infirmities of the 
administrative system. One is compounding 
the infirmity of the other. Now the distinction 
between the political element and the 
administration element is fast disappearing, 
with the result that the efficiency is going 
down and the productivity is going down. 
Whether you have President's rule or you have 
a democratic rule, the effectiveness of the 
administration would not be there. There 
would be riots, there would be terrorism, there 
would be economic regression and you will 
not be able to achieve any of the objectives 
which we have set before us. So, it is of 
utmost importance that fundamental attention 
should be given to this problem. 

We have today only, what I say, "three 
G's"— groups, gurus and god-fathers. This is 
what is left of the public administration today. 
I find that young officers, after five, ten years 
of their joining all-India services, are all 
disgusted. Whenever any change in the 
system or the 
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government takes place, I And half of the 
civil service is rendered sullen, half of the 
civil service feels frustrated, with the result 
that they do not put any heart into the work. 

The obvious result is what you see every 
day. So, I would suggest that whereas we 
have provision of the Union Public Service 
Commission, we have the provision of the 
Administrative Tribunals to redress the 
grievances with regard to suspension, 
dismissal and so on, there is absolutely no 
safeguard with regard to arbitrary transfers, 
with regard to revenge being taken and other 
petty things being done. So, unless we 
provide some sort of a mechanism by which 
the Officers can put up their grievances to an 
independent cell, particularly with regard to 
transfers and such harassments, the public ser-
vice will not improve. I would like to remind 
you that the public services have to play a 
very crucial role, particularly in a developing 
country like ours. I would invite your 
attention to what happened in Japan, which is 
the world number one power today, because 
of the Meiji Restoration, when the public 
services played a notable role in creating what 
Japan is today. Similarly, in the 19th century, 
the German nation was built. What a great 
contribution was made by the public services 
there! And the notorious political instability 
of France was compensated by the continuous 
and dedicated service of the public services. 
Today unfortunately this has totally been lost 
sight of in the Indian set-up. That is why you 
are always getting more and more 
inefficiency. You may have all the reforms, 
but unless you have a dynamic and honest 
civil service, which is free from political 
influences, you will not be able to achieve any 
of the objectives which you have set for 
yourselves in the reforms. In fact, it will be 
counter-productive. This is the basic point 
which I thought I must place before the 
House. President's rule or popular rule, none 
of them is going to yield fruits whichever X Y 
or Z political party is there. There things 
would be the same. 

I would like to make two more points. 
Because I saw your finger going up, I will not 
dwell upon the subject further. 

We appointed the Sarkaria Commission. A 
lot of expenditure was incurred and a number 
of memorandums were given, expert evidence 
was received and then the recommendations 
were made both in regard to the appointment 
of Governors, running the All India Services 
and many other live issues. Why can't the 
Govern-1 ment take a decision on these ? Why 
can't all the 

political parties sit together and take a 
decision and accept the recommendations and 
implement them faithfully? There will be no 
controversy on these issues. This is another 
aspect which needs consideration. 

The third point is this. Whenever President's 
nile is there, Appropriation Bills like this are 
placed before us. It should be that the 
Governor of the State under President's rule 
should every month send a report to the 
President about the various items. From those 
very reports about each item a note could be 
prepared for submission to Parliament. There 
could be 101 items as, for instance, communal 
situation, economic position and social 
changes and so on. which we could discuss 
under those sub-heads. Discussion on these 
would be very useful instead of being very 
general and imprecise. Take, for example, the 
communal riots. There have been a number of 
commissions which have gone into various 
communal riots. If the precise recom-
mendations or findings of those very com-
missions are made available, we could see 
whether during President's rule those recom-
mendations have been implemented. The very 
purpose of President's rule is to have a better 
institutional framework and if anything was 
going wrong it has to be set right instead of 
going in a routine manner. Thank you. 
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†[ ] Transliteration in Arabic script 
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SHRI SIKANDER BAKHT : Madam, he 
has started on a wrong footing. 

 
SHRI V. NARAYANASAMY : let him 

consider the paints raised by the Members. 

SHRI V. NARAYANSAMY: Madam, the 
Chief Minister of Himachal Pradesh went to 
Ayodhya. He is a RSS man. We know 
everything. What are you saying? 
...(interruptions).... 

 

 

Let him say his viewpoint. 
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We are not in the Question Hour now, 
neither have I identified anybody for 
supplementary. The Minister is replying 

This is a vulgar word. Please don't use this 
word. Unfortunately, everybody uses this 
wond. 

†[   ] Transliteration in Arabic Script.  

THE DEPUTY CHAIRMAN : Let us now 
think about the issue. 
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SHRI MD. SALIM (West Bengal): The 
Home Minister is here. Let him reply. This is 
a serious point. 

SHRI MD. SALIM: Madam I have and 
important poit The Advisory Cimmittees for 
the forurS tates have been formed by the 
Home Ministry All the Menmbers spoke 
about them 
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THE DEPUTYCHAIRMAN : Let the Home 
Minister speak. 

THE MINISTER OF HOME AFFAIRS 
(SHRI 
S. B. CHAVAN): Actually the Consultative 
Committees are meant only for any legislation 
during President's rule if it is brought by them. 
Then only the Consultative Committee will be 
taken into confidence before the BUI is drafted. 

 
THE DEPUTY CHAIRMAN : I shall first 

put the motion regarding consideration of the 
Uttar Pradesh Appropriation (No. 2) Bill, 1993 
to vote. 

The question is : 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the State of 
Uttar Pradesh for the services of the finan-
cial year 1993-94, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

THE DEPUTYCHAIRMAN : We shall now 
take up clause-by-clause consideration of the 
BUI. 

Clauses 2 and 3 and the Schedule were added 
to the Bill. 

 
The question was put and the motion was 

adopted. 

THE DEPUTY CHAIRMAN: I shall now put 
the motion regarding consideration of the 
Madhya Pradesh Appropriation (No. 2) Bill, 
1993 to vote. 

The question is: "That the Bill to authorise 
payment and appropriation of certain sums 
from and out of the Consolidated Fund of 
the State of Madhya Pradesh for the 
services of the financial year 1993-94, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE DEPUTYCHAIRMAN : We shall now 
take up clause-by-clause consideration of the 
Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. Clause 1, the Enacting 
Formula and the Title were added to the Bill. 

 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN : 1 shall now 
put the motion regarding consideration of the 
Rajasthan Appropriation (No. 2) Bill, 1993 to 
vote. 

The question is: 

"That the Bill to authorise payment and 
appropriation of certain sums from and 
out of the Consolidated Fund of the State 
of Rajasthan for the services of the 
financial year 1993-94, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was adopted. 

THE DEPUTYCHAIRMAN : We shall now 
take up ciause-by-ciause consideration of the 
Bill. 

Clause 2 and 3 and the Schedule were 
added to (he Bill 

Clause 1, the Enacting formula and the Title 
were added to the Bill. 

 
The question was put and the motion was 

adopted. 

THE DEPUTY CHAIRMAN : I shall now 
put the motion regarding consideration of the 
Himachal Pradesh Appropriation (No. 2) Bill, 
1993 to vote. 

The question is : 

That the Bill to authorise payment and 
appropriation of certain sums from and 
out of the Consolidated Fund of the State 
of Himachal Pradesh for the services of 
the financial year 1993-94, as passed by 
the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 
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THE DEPUTY CHAIRMAN : We shall now 
take up clause-by-clause consideration of the 
Bill. 

Clause 2 and i and the Schedule were added 
to the Bill. 

Clause 1, the Enacting Formula and the Tim 
were added to the Bill. 

 
The question was put and the motion was 

adopted. 

THE DEPUTY CHAIRMAN : Now I have 
to make two announcements. One is Mr. P. M. 
Sayeed is here. He will make a statement on 
deaths caused due to the consumption of illicit 
liquor in Sikar district, Rajasthan. 

We have also before us the Jammu and 
Kashmir Appropriation (No. 2) Bill, 1993 and 
the Statutory Resolution for continuance of 
President's rule for which the Home Minister is 
here. 

As far as the statement is concerned. I will 
ask Mr. Sayeed to lay it on the Table of the 
House just now. We have to go for a meeting 
of the IPG. If the House agrees. 

 
SHRI M. A, BABY: (Kerala): Madam, 

regarding the statement by the Minister, we do 
not have any disagreement. But whenever the" 
Government decides to make such a statement, 
it is in the fitness of things and it is the conven-
tion also to circulate that as additional 
business. I understand that this is not being 
done. 

The DEPUTY CHAIRMAN : I will tell you 
the reason. The Minister wanted to make the 
statement at 5 JO PM. Since we were 
discussing four very important Appropriation 
Bills and we had to return them within the 
stipulated time, I told the Minister that we are 
not going to have the statement immediately 
and we will take it up after we pass these Bills. 
So it was my decision. Now the Minister is 
here; he can lay the statement which is a non-
controversial one. Members were agitated over 
these deaths. It is very nice of the Minister to 
come here with a statement. I would request 
him to lay it on the Table of the House and if 
any Member wants to seek clarifications, we 
can have it on any day. 

 

AN HON. MEMBER : Tomorrow. 

THE DEPUTYCHAIRMAN : Tomorrow or 
whenever we feel like seeking clarifications. 
...(Interruptions).... I will be happy if the 
Govern-( ment takes care of those people. 

STATEMENT BY MINISTER 

Deaths Due to Consumption of Illicit Liquor 
in Sikar District of Rajasthan 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
M. SAYEED): Madam Deputy Chairman, I 
lay on the Table of the house a statement 
regarding deaths due to consumption of illicit 
liquor in Sikar District of Rajasthan. 

THE DEPUTY CHAIRMAN : A copy of 
the statement both in English and Hindi 
should be circulated to all the Members. 

Now we have got the Jammu and Kashmir 
Appropriation (No. 2) Bill 1993 as well as the 
Statutory Resolution. If the House so agrees, I 
can ask the Minister to move both. Then we 
will adjourn the House and proceed to the 
meeting. We can take them up straightway 
after the Calling Attention matter tomorrow. 
....(interruptions).... Chavan Sahib, one 
second. I have to make another 
announcement. We have to pass a 
Constitution Amendment Bill tomorrow. We 
would like to take it up tomorrow after it has 
been passed by the Lok Sabha today. Since it 
is a Constitution Amendment Bill, it has got a 
certain requirement of the Members to be 
present in the House. It was generally decided 
that there is no disagreement on the Constitu-
tion Amendment Bill regarding the Rent Act. 
Tomorrow I am having a meeting with the 
leaders of various political parties and groups 
about this Bill. If the Members so agree we 
can pass it without any discussion. We can 
take it up soon after the lunch hour or after 
the Calling Attention matter is over so that 
the requisite number of Members are present 
in the House. We will not discuss it. 

SHRI M. A. BABY (Kerala): What about 
discussion? 

SHRI SUKOMAL SEN (West Bengal): 
There should be a brief discussion on it. 

THE DEPUTY CHAIRMAN: Okay, we 
will have a brief discussion. At least I want to 


